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oost will be Rs. 30 crores and it will start
giving power by 1981. The third 19 Korba
West. It is again theraml. The coat would
be about Rs. 183 crores. The capacity
would be 2x210 and it will start giving
power in 1980-81. Then Korba West
Extension. Again it is thermal. The cost
would be Rs. 166 crores. The capacity
would be 2x210 and power would be
genera-tea hi 1*84-85.

SHRI SAWAISINGH SISODIA:
TRienk you very much.

Recognition of Film making as an
Industry

*867. SHRI LADLI MOHAN NIGAM:
t SHRIMATI NARGIS DUTT:
SHRIMATI USHA MALHO-
TRA:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state whether any steps have been taken
by the Central Government to urge Upon
the State Governments to recognise film
making as an industry, as have been done
by the Government of Orissa to enable
the film industry to become entitled to
receive institutional finance and other
facilities which are available to other
industries?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION (SHRI V. P.
SATHE): The Central Government is in
favour of recognising film making as an
industry. The Working Group on National
Film Policy submitted its report to the
Government on 2-6-80 which contains a
number of recommendations in this
regard. These are under consideration of
the Government. Further steps will be
taken in due course.

fThe question was actually asked on
the floor of the House by Shri Ladli
Mohan Nlgam.
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MR. CHAIRMAN: Shrimati Mal-
hetra.

SHRIMATI USHA MALHOTRA:
Ne question.
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(Interruptions)

MR. CHAIRMAN: I hav got all the
names noted. Too late now,

-

St Mo FAATCAW I : 7 4
waar wagm f& Juaw  feew
TFANHE  FTERAT F TE X
fra-foa et 8 &3 SERT &1
FEN A F Ay WY o T R
wifm wC qH § AT FEAT § A7
w7 AE #T AF § AT AR aA9E
T 27

st ate Yo &S : FAT  AE FT
% £ 7

i dto WRATTAW W ¢ AAAH
fFenr =A9AMAT FTEIETT W T0F
¥ oz owsa #r fwmew FIEhr oWy
TIAN FCq & faq og F4r Frfww
FT 9% § 7

[11 AUG. 1980 ]

to Questions 26
At alo qto WE : AEmr Wl
aE AG AT T ¥ | MR ¥ W
T 99 @ E | UF Tea I
¥ o fear §EW I9ET AURAT FW
] e
! qto FEATIIAW JwwA : A
¥ gar qr agr ?

=t Wo Qo ®W : qFTOR HAF
gAT |

MR. CHAIRMAN: Mr. Shahi—aot
there. Mr. Jaswant Singh,
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SHRI MANUBHAI PATEL: I should
have been called because if you prepare
a list before-hand and you go by that
only and stall supplementaries on the
answer which is given by the Minister, it
will be futile to ask an> question after
that. So. our request " that whosoever
catches your eye should be asked, not as
per the lis prepared before hand.
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MR. CHAIRMAN: As soon as any
person catches my eye, I wrote down the
name.

SHRI MANUBHAI PATEL: That is
right but no* beforehand.
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PROF. RAMLAL PARIKH: It is al-
ways a parliamentary practice all over the
world, in any Parliament, members keep
on their effort to catch your eye
depending on the type of answer that we
get on each supplementary and we may
raise supplementary at any stage and try
to catch your eye. We should be entitled
to it. You may say 'No'. That is a different
thing. But there is no procedure other
than this. Let us try to consider this in
terms of parliamentary practice and see
whether there is any procedure where
catching of eye is prevented after the first
reply to , question is given. You are
setting wrong precedents. You Cannot do
that. This kind of taking arbitrary
decisions cannot work. After all, there are
certain norms of Par® liamentary
procedure which you are also enjoined to
follow:

MR. CHAIRMAN: I know.

PROF. RAMLAL PARIKH: How can
you say that you cannot catch the eye
afterwards? We have a right to catch
your eye at every point (Interruptions).

MR. CHAIRMAN: Mr. Jaswant
Singh. (Interruptions),

SHRI NARASINGHA PRASAD
NANDA: You must have frequent
movement of your eye. (Interrup
tions)

MR. CHAIRMAN: I go round three

times. First from this side. Second time,
that side.

SHRI SAWAISINGH SISODIA
Sir

[ RAJYA SABHA ]

to Questions 28

MR. CHAIRMAN: Mr. Sisodia, you
are too late now, Mr. Jaswant Singh. I
also know a little bit of Parliamentary
practice from outside, not inside.

SHRI JASWANT SINGH: The hon.
Minister said that he was desirous of
granting recognition to the film world as
an industry. When there are more
important things to be done, why should
the film world which is a creative and art
form, be recognised as an industry?

SHRI V. P. SATHE; Sir, there has
been a demand by the industry itself that
it should be recognised as an industry,
and there has been a demand from the
employees of this industry also, who are
highly exploited. There has been a
persistent demand that it should be
recognised as an industry so that (a) the
employees get protection and (b) the
industry gets the benefit of finance and is
not exploited by the wunscrupulous
elements. (Interruptions).

MR. CHAIRMAN: I shall explain...
before 1 go away, I shall explain the
technique of getting the names down for
the questions. I do not know what is
happening in the brain-pan of every
Member and how he is reacting to the
replies or what supplementaries he will
put. It is only the alienist who can know
that, not me, because I cannot see from
the face what is inside the mind. As
Shakespeare said, there is no art to know
the working of the mind from the face.
Prof. Parikh, I understand that you think
that you will react to a question. But I do
not react to a question or an answer. |
only take the name of the Member who
has been kind enough to raise his hand
first, and, therefore, I have started
keeping this note. I am not going to
depart from this.

SHRI PILOO MODY: This is
work. (Interruptions).

bad
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MR. CHAIRMAN: I know. You bett«r
do a little home work first and not do
your work here. You are working here
more than at home.

SHRI PILOO MODY: When you
write history, you do not have to do
home work.

SHRI N. K. P. SALVE; It appears that
by making some institutional finance
available to this industry, may be the
Government will be able to lift the
industry out of the morass of tha
malpractices in which it is hopelessly
enmeshed. Fortunately, we have a
Minister now who is well-known for his
artistic sense both inside and outside
Parliament. He has advocated that in the
films one should see the natural human
urge being portrayed with some artistic
fervour rathei than there should be any
show of violence and sex in it; very nude,
vulgar and morbid form. Hence his
preference for kissing in the films.

MR. CHAIRMAN: Are you for or
against it?

SHRI N. K. P. SALVE; Sir, I am neither
against nor in favour of this at this age
and state of my life. (Interruptions)

My question is: The nature of the
problems, the labour problems and other
problems, inter alia, of this particular
industry which is outside the fold of the
organised industries, bein<? what it is
purely institutional finance is not going
to solve its problems. Other problems are
far more overwhelming. And since we d°
need to have films which will cater to the
masses and which will appeal to the
masses, and still we need to get rid of all
the elements in films which are
undesirable, may I know from the hon.
Minister whether he will at least make
the Censor Board effective so that what
he wants will alone come in and what he
does not want will not come in?

[ 11 AUG. 1980 ]

to Questions 30

MR. CHAIRMAN: I will call Or. Bhai
Mahavir next. He has raised his hand,
three times and not got a chance. That
will be the last question. (Interruptions)
In the next question, you will have a field
day. (Interruptions)

SHRI V. P. SATHE; Sir, the hon.
friend was today in a confessional mood,
making confessions about what he can
do, what he cannot do, what he likes and
what he does not like. That I can grant to
him. But regarding his anxiety to have
good films «nd all that, this question
does not pertain to censorship as such.

MR. CHAIRMAN; Yes.

SHRI V. P. SATHE; Yet we will do
our best to see that censorship helps in
promotion of cleaner films.

MR. CHAIRMAN: Dr. Mahavir.

SHRI PILOO MODY; What is
"cleaner"? Who are you to decide what is
clean?

SHRI V. P. SATHE: Common sense.
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DR. BHAI MAHAVIR: The common

link is financial assistance.
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Setting up of T.V. Centre in the North
East

*268. SHRI. BISWA GOSWAMI:
SHRI ALEXANDER
WARJRI-
SHRI S. K. VAISHAM-
PAYEN:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state;

(a) whether Government have de-
cided to set up T.V. centres in the North
East region; and

(b) if so, by when these are expected
to function?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI RAM
DULARI SINHA); (a) and (b) There is a
proposal to set up TV centre, at Gauhati
and Kohima under the draft 6th Five-
Year Plam (1980—=85). Some additional
coverage in the north-eastern region is
also proposed to be provided througfc
microwave links and INSAT. The draft-
Plan and these proposals are yet to be
finalised. Their implementation will
depend on the availability of resources
and relative priorities.

SHRI BISWA GOSWAMI: The hon.
Minister has said that there is a proposal
to set up a TV centre at Gauhati. When
can we expect the proposal to
materialise?

SHRI V. P. SATHE: The proposal will
materialise on the approval of the plan in
th, Sixth Five Year Plan and also on the
availability of resources accordingly.

SHRI BISWA GOSWAMI: That
means it has not got the approval. What is
the criteria for setting up the T.V.

SHRI V. P. SATHE: According to the
criteria it has already been pro-

frar zar 2

MR, CHAIRMAN: Question No, 268.

+The question was actually ask on th,
floor of the House by Shri Biswa
Goswami.



